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In pursuance of clause (3) of Article 348 of the Constitution of India, the following
translation in English of the Shree Shanaishwar Devasthan Trust (Shingnapur) Bill,
2018 (L. A. Bill No. LV of 2018), introduced in the Maharashtra Legislative Assembly on
the 17th July 2018, is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

L.ABILL No. LV OF 2018.
ABILL

to re-condtitute a public trust registered under the name Shree Shanaishwar Devasthan,
at Shingnapur, District Ahmednagar under the Maharashtra Public Trusts Act and
to provide for better administration of Shree Shanaishwar Temple and control of
the Sate Government on the trust and for matters connected therewith or
incidental thereto.

AND WHEREAS the administration of the Publicust registered under the
XXIX of Maharashtra PublitrustsAct, with the name "Shree Shanaishwar Devasthan" at Shingnapur
1950. NevasaAhmednagar is vested in the Board of Management under a scheme approved by
Assistant Charity Commission@dashikDivision, Nashik on the'd®November 1990 and a
scheme modified b&ssistant Charity Commission&hmednagar divisiotAhmednagar;

AND WHEREAS the power to execute the rules and sub-rules for administration
and management of Shree Shanaishwar Devasthan is vested in the Board of Management
XXIX of by the scheme made under Maharashtra PdblistsAct, and theAssistant Charity
1950. CommissiongrAhmednagar has the power of appointmenBofard of Management for
the term of five years;

AND WHEREAS on expiration of the term of five years of the previous Board of
Management of Shree Shanaishwar DevasthanAsestant Charity Commissioner
Ahmednagar has, under his order dated th@a®uary 2016, re-constituted the Board of
Management of the saildust;
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AND WHEREAS complaints have been received by the State Government regarding
irregular management of the previous Board of Management of Shree Shanaishwar
DevasthanAhmednagar and also about the selection process of newly constituted Board
of Management of Shree Shanaishwar DevastAbhmednagar by an order dated the
6" January2016.

AND WHEREAS the issues of law and order on account of a certain practice in the
matter of takingdarshan of deity ‘Shani' fromChauthara (platform) was required to be
dealt with;

AND WHEREAS it is expedient to enact a separate law to re-constituteusteand
to provide for the management of Shree Shanaish@raple by a committee directly under
the Government supervision to enableThest to give more facilities for the devotees; and
for matters connected therewith or incidental thereto; it is, hereby enacted in the Sixty-ninth
Year of the Republic of India as follows:-

CHAPTER |
PRELIMINARY

Short title and 1. (2) ThisAct may be called the Shree Shanaishwar Devagthest (Shingnapur)
commencementAct, 2018.

(2) It shall come into force on such date as ttaeSGovernment maipy notification
in the Official Gazette, appoint.

Definitions. 2. In thisAct, unless the context otherwise requires,-

(a) "appointed day" means the date specified in the notification issued under sub-
section ) of section 1;

(b) "Committee" or "Management Committee" means the Management Committee
constituted under section 5;

(c) "Devasthan" means devasthan of Lord Shani at Shingrspuednagar;

(d) "DevasthanTrust" means the Publi€rust in respect of Shree Shanaishwar
DevasthanTaluka Newasa, Districghmednagaras re-constituted under tifist;

(e) "erstwhile trust" means the publicust registered under the PublicistsAct,
with registration NoA/587, referred to in sub-sectioh)(of section 3;

(f) "Executive Officer" means the Executive officer of b@mmittee appointed
under section 18;

(9)"Management Fund" means the management fund @dhemittee constituted
under section 27;

(h)"Member" means a member of the Committee, and includes any office-bearer
thereof whether called as, the Chairm¥ice-Chairman andreasurer or by any
other designation;

(i)"prescribed” means prescribed by rules made by the State Government under this
Act;

(j)"Public TrustsAct" means the Maharashtra PubliwstsAct or any other lawXXIX of
relating toTrusts, for the time being in force; 1950.

(K)"Trust" means the Devasthami§t as constituted under sub-sectidh ¢f
section 3;

(D"Trust Fund" means the Fund of the Devastiamst constituted under
section 25;

(m)"Regulations” means the regulations made by the Committee under section 47;
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(n) "rules" means the rules made under &us

(o) "Temple" means the Shanaishwample at village Shinganaptlialuka Newasa,
DistrictAhmednagar;

(p) "year" means the financial year; and

(g) words and expressions used in &gg but not defined, shall have the meanings,
respectively assigned to them in the PulbtigstsAct.

CHAPTER I

RECONSTITUTIONAND TRANSFER OF PROPERY OF THE ERSTWHILE
TRUST

3. (1) Notwithstanding anything contained in the PulligstsAct or any other law forReconstitution
the time being in force, on and from the appointed iteyprovisions of thi&ct shall apply Of erstwhile
in respect of erstwhile trust registered as "Shree Shanaishwar Devasthan" at ‘{réﬂs Cio and
Shinganapyfaluka Nevasa, Distriethmednagarwith registration NoA/587 and the saics/esting of
Trust shall be re-constituted as provided in Atds properties.

(2) On the appointed dagll the properties, whether movable orimmovable (including
all assets, rights, funds, liabilities and obligations) of the erstwhile trust shall, by virtue of, and
in accordance with, the provisions of tiist, stand transferred to, and vested in the
Management Committee for the purposes of the DevaJthast so reconstituted under
sub-sectionX) and the Executive Officer shall, on behalf of the Committee, be entitled to
their possession and management from that day

(3) The Committee or Board dfrustees functioning in relation to the erstwhile trust
immediately before the appointed day shall cease to function; and all its powers, duties,
rights and privileges, if anyn relation to the erstwhile trust shall vest in the Management
Committee of the Devasthdmust.

4. (1) The Board ofTrustees of the erstwhile trust and every other persomvaiisfer of

possession of,- possession of
_ _ valuables and
(a) any movable or immovable property of the erstwhilgst; or properties to

. Trust.
(b) the valuable articles, and the money including the money in the form of deposits
in bank or in credit society or with any person or investment in shares, belonging to the
erstwhileTrust,

shall hand over possession thereof, or transfer or cause to be transferred, forthwith, or
within such longer period not exceeding thirty days, as may be allowed by the Management
Committee, along with full inventory thereof, to the Executive Officer on behalf of the
Management Committee.

(2) Where any property is handed over or transferred under sub-sebiidhe
Executive Oficer shall, after due verification with the inventppass a proper receipt
in writing for the same to the transferor and thereupon, the Executive Officer shall be
responsible for the safe custody of such property thereafter

(3) On so handing over or transferring any such property of the ersfiwhgeto the
Executive Officer and obtaining a receipt thereof under sub-se@)iaing transferor shall
stand released and discharged from all claims and demands or liability in respect of that
property

(4) Immovable property held by the Devastianst shall not be sold without public
auction and without prior permission of the Government in Law and Judiciary Department
and while granting permission, the Government shall ensure that the offset price of such
immovable property shall not be less than the market value of such property as per the rates
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fixed under thénnual Satement of rates fixed under the Maharashtra (Determination of
market value) Rules, 1995 or any other law for the time being in force:

Provided that, the person who has vested interest in the immovable property at the
time of public auction shall have the first right to purchase the said immovable property at
the highest bid price accepted at such auction.

(5) No instrument alienating the immovable property offthuest without following the
procedure mentioned in this section shall be valid.

CHAPTER I
MANAGEMENT COMMITTEE

5. (1) For the purpose of management of the Devasthast, the &ate Government

Managementgha||, as provided in sub-sectid),(constitute a Committee to be called "Shree Shanaishwar

Committee for
Devasthan

Trust.

Allowances to

Devastharfrust Management Committee".

(2)The State Government shall, by notification in @fficial Gazette, appoint the
ChairmanyVice-ChairmanTreasurer and not more than eight other members to constitute
the Committee under sub - sectidjx: (

Provided that, out of the total number of members not less than one member
shall be a woman and at least two members, of whom one shall be a person belonging to the
Scheduled Castes and one to the Scheduieés, shall be appointed from amongst the
persons ordinarily residing in the State.

(3) Subject to other provisions of thist, the Committee shall be a body corporate by
the name aforesaid, having perpetual succession and a common seal with power to acquire,
hold and dispose of propertyoth movable and immovable, and to contract and shall by the
said namesue and besued.

6. (1) There shall be paid from the management fund to each member such

members. honorarium and travelling allowance and daily allowance for attending the meetings of

Term of ofice

the Committee or for transacting any business connected with duties as a Chairman or
member to the place where such meetings are held or business is transacted and for the
return journey from such place at such rates, as may be prescribed.

(2) Notwithstanding anything contained in any other law for the time being in force,
a member of the State Legislature while holding the office of a member of the
Committee who is eligible for any allowance or honorarium under sub-setyisina(l not
be disqualified for continuing as a member of the State Legislature.

7. (1) A Chairmanyice- Chairman or member shall be appointed for a period of three

of members. years:

Provided that, the term of office of such outgoing member shall be deemed to extend
to and expire with, the date on which the notification constituting the new Committee is
published in theOfficial Gazette.

(2) A member mayby writing under his hand addressed to tte#eSGovernment and
a copy to the Chairman, resign from the office of member of the Committee:

Provided that, such resignation shall not take effect until it is accepted by the State
Government.

(3) If a member without obtaining leave from the Committee, remains absent for three
consecutive meetings of the Committee, he shall cease to be a member thereof, from the
time the third meeting is duly terminated.
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8. (1) A person to be appointed as a member of the Committee shall be,- Qualifications for

(a) the permanent resident of the State of Maharashtra; and being member

(b) a devotee, of Shree Shanaishwar of Newasa. He shall, prior to his appointment
as a membemake such declaration in the prescribed form.

(2) The ChairmanyVice-Chairman,Treasurer and other members shall, unless
otherwise disqualified, be eligible for re-appointment.

9. A person shall be disqualified for appointment as, or for being, a mgifif®r  Disqualification
(a) is not qualified under sub-sectiat) of section 8: for membership.
(b) is a minor;
(c) is of unsound mind, and is so declared by a competent court;
(d) is an undischarged insolvent;

(e) has directly or indirectly any interest in a lease or any other transaction relating to
the immovable property of Devastharust or lawfully held the property of the Devasthan
Trust;

(f) is a paid servant of the Committee or has any share or interest, directly or indirectly
in any contract for supply of goods to, or for execution of any work, or the performance of
any service, undertaken by the Committee in respect afrtrss;

(9) has been convicted by a criminal court of any offence involving moral turpitude;
(h) has,without obtaining leave of absence from the Committee remained absent,-
(i) for three consecutive meetings of the committee;
(i) from India for a continuous period of six months;

(i) has been found guilty of grave misconduct in the discharge of his duties or being
guity of corruption or any disgraceful conduct while holding the office of the member of the
Committee;

() has been suspended, removed or dismissedrasige of any publi€rust, under
section 41-D or any other provisions of the PubiigstsAct by the Charity Commissioner
or Court;

(k) is practicing as a Legal Practitioner for or against the DevaStiuat)
(1) has left India for the purpose of residing abroad.

Removal 10. (1) The State Government may remove from office, the Chairman,
of Vice-Chairman,Treasurer or any other member of the Committee, on any of the
members. fo||owing grounds, namely:-

(a) that he has incurred any of the disqualifications mentioned in section 9;

(b) that in the opinion of the State Government, the standard of performance of
such person is not found to be satisfactory or not upto the expected standard of
performance.

(2) No person shall be removed under this section unless he has been given a
reasonable opportunity of showing cause, in writing, in the matter against his removal.

(3) The decision of the State Government in this behalf shall be final.

Power to 11. Notwithstanding anything contained in the foregoing provisions or any other
reconstitute provisions of thiAct, the $ate Government mapy notification in theOfficial Gazette,
Committee. oyrtail the term of dfce of the ChairmanYice-ChairmanTreasurer or all or any of

the other members holding office for the time being and appoint a new Chairman,
Vice-ChairmanTreasurer and other members either for the remainder of the term or for a
full term of three years, as the State Government may deem fit.
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12. In the event of any vacancy occurring on account of death, resignation, disqualifi-
cation or removal of a member or on account of non-acceptance of office by the member or
where the appointment is set aside, or on account of a member becoming incapable of acting
prior to the expiry of his term of office, or desiring to be relieved or discharged or refusing to
act or neglects to perform his duties as such meriieExecutive Gicer shall forthwith
communicate the occurrence of the event to the State Government through the Manage-
ment Committee; and the vacancy shall be filled in as soon as conveniently may be, by
appointment of a person thereto and the member so appointed shall hold office so long only
as the member in whose place he is appointed would have held it, if the vacancy had not
occurred.

CHAPTER IV
CONDUCT OF BUSINESS

13. (1) For the transaction of its business, the Management Committee shall
meet at such intervals as it may determine, from time to time, so howeterot more than
thirty days shall elapse between the two meetings.

(2) One-half of the number of members of a Committee shall form a quorum:

Provided that, when a quorum is required but not present, the presiding authority shall
adjourn the meeting for thirty minutes and the business which would have been brought
before the original meeting had there been a quorum thereat, shall be brought before the
adjourned meeting, whether there be a quorum present or not.

(3) Every meeting of the Committee shall be presided over by the Chairman of the
Committee and in his absence by Wiee-Chairman and, in their absence,by a member
elected for the purpose by the members present.

(4) All guestions arising at the meeting of the Committee shall be determined by the
majority of votes of the members present. In the case of equality of votes, the Chairman or
the person presiding, as the case may be, shall have a right to exercise a casting vote:

Provided that, the Chairman of the meeting shall have a power to cast his first vote in
his capacity as a member and thereafter have a second and casting vote in his capacity as a
Chairman.

(5) The Executive Qicer, being theex-officio Secretary of the Committee, shall be
responsible for the maintenance of the minutes of the proceedings of every meeting, and
such minutes shall be duly countersigned by the Chairman or by the member presiding at the
meeting, as the case may be.

(6) Consistent with the provisions of thigt and the rules made thereundie
Committee shall make regulations, with the approval of the State Government for
regulating its procedure and the conduct of its business.

14. No act or proceedings of the Committee or of any person acting as the Chairman
or a member of the Committee shall be deemed to be invalid by reason only of the existence
of a vacancy amongst its members or a defect in the constitution thereof or on the ground
that the Chairman or any member of the Committee was not entitled to vote or to continue in
office by reason of any disqualification or by reason of any irregularity or illegality in his
appointment.
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15. (1) Subject to any general or special order of the State Government, it shalléi¢hend

duty of the Committee,— powers of
Committee.

(a) to manage the properties anéhak of theTrust eficiently;

(b) to make proper arrangement for the conduct and performance of rituals, wor-
ship, ceremonies and festivals in the Devasthan according to the custom and usages;

(c) to provide necessary facilities and amenities to the devotees;

(d) to apply the income of the DevasthBmist to the objects and purposes for
which the Devasthafirust is constituted and administered or to the other objects or
purposes akin to the purposes of the Devasthast or to the purposes allowed by or
under thiAct;

(e) to ensure due and proper continuance and performance of worship, rituals,
ceremonies or services of thigya or daily or periodical, general or spegabja in
theTemple without any break or hindrance or without in any way curtailing the form,
dignity, grandeur or manner @boja, archana, religious faith, or belief which were
being performed in relation to the deity in the Devasiast inmediately before the
appointed day; taking particular care to ensure that, as far as podaihen, etc.,
of the deities or prayer or worship in the Devasthast is available to the devotees;
appointing person or persons, on payment of such remuneration, and subject to such
terms and conditions, for performance of @aya or service in th@emple, as the
Committee mayin the interest of the better management offdraple, determine;

(f) with the previous sanction of the State Government to acquire or purchase land
or buildings required for the purpose of development and carrying out schemes of the
Devastharust and to carry out the objectives or purposes of the trust:

Provided that, before acquiring or purchasing any land or building, a certificate from
the GovernmenipprovedValuer shall be obtained by the Committee;

(g) to expand the library of the literature of the Shree Shanaishwar;

(h) to collect the daily offerings, received either in cash or kind includiikghina,
bhog, donation, subscriptions and the like in the Devasiimast or within the pre-
cincts thereof, to the exclusion of any other person, and to ensure the safe-custody of
the valuable securitjewellery ornaments and all otherfefings so collected:

Provided that, the cash, offerings received in cash Bomdi or otherwise shall be
counted in the presence of tAssistant Charity Commissioné&hmednagar or his
representative; and where offerings received are in kind, the Committee shall cause
the valuation thereof to be determined by the GovernfygmtovedValuer;

(i) inrespect of Devasthdmust under its control credit to tiieust Fund, the cash,
offerings so received, and where the offerings received in kind are sold, the proceeds
thereof, received by the Committee;

(i) generally do all such acts as may be incidental, conducive or necessary for the
purposes of proper and efficient management, maintenance and administration of the
properties and &irs of the Devasthanrust; and to chae such fees for providing
services through itsevekaris as the Committee mafrom time to time, determine.

(2) (@ No immovable property vested in the Devasthiaurst shall be leased for more
than a yearor mortgaged, sold or otherwise alienated, by the Committee except with the
previous sanction, in writing, of the State Government.
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(b) No jewellery ornaments and other valuable movable property vested in the
Devastharrust, the value of which is more than fifty thousand rupees, shall be sold, pledged
or otherwise alienated by the Committee, except with the previous sanction, in writing, of the
State Government.

(c) The Committee shall have no power to borrow money from any person qr party
except with the previous sanction, in writing, of the State Government.

(d) Subject to the prior approval of the State Government, the Committee shall have
all the powers not otherwise specifically provided under Algis but are necessary for
performing its duties and functions under #hds.

Power of 16. (1) Any person who desires to sell flowers, prasad, books and other literature,
Committee 10 50t res and any other material approved by the Committee or to look after cars and other
Iicgrrw?:r:. vehicles, bicycles, shoes, umbrellas or other personal effects within and on the precincts of
the premises of the Devasthamst shall apply to the Committee for grant of a licence or
renewal thereof in such manner and within such period as may be provided by bye-laws.

(2) Every such application shall be accompanied by such fee as the Committee may
specify in this behalf by bye-laws.

(3) The Committee may grant or renew the licence or for reasons to be recorded in
writing refuse to grant or renew the licence.

(4) All the licences granted or renewed under this section shall be subject to the
provisions of thig\ct and the rules and bye-laws made thereunder

Power to cancel 17. (1) Subject to the provisions of sub-secti®?), the Committee mayor reasons

or SI_USDendto be recorded in writing, suspend or cancel a licence,-
Icense.

(a) if the licence has been obtained through wilful misrepresentation or fraud;

(b) if the licensee or any servant or any person acting on his behalf with his express
or implied permission, commits a breach of any of the terms and conditions of the
licence;

(c) if the licensee has become an insolvent; or
(d) if the licensee is convicted of any offence involving moral turpitude.

(2) No licence shall be suspended or cancelled under this section unless a reasonable
opportunity to show cause against such suspension or cancellation has been given to such

licensee.
CHAPTER V
EXECUTIVE OFFICER AND OTHER OFFICERS
Appointment of 18. (1) The State Government shall appoint a person to be the Executive Officer

Executive from amongst the €iters not below the rank of the Deputy Collecfor the purposes of
Oﬁ'ceétir;‘: thisAct. He shall hold the €ite ordinarily for a period of three years from the date of his
officers and @PPointment unless his term of office is determined earlier by the State Government by an

employeesorder issued in this behalf.

f Committee. . : : .
or ~ommitiee (2) When a temporary vacancy occurs in thécefof the Executive Qiter, by

reason of sickness or leave or any other reason, the State Government shall at the earliest
opportunity fill up the vacancy by appointing an officer from amongst the officers not below
the rank of Deputy Collector for the period of absence of the ExecutiiceOf

(3) He shall be thex-officio Secretary of the Management Committee.
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(4) Other officers and employees of the Committee shall be appointed on such terms
and conditions of services as may be determined by regulations duly approved by the State
Government.

(5) The Executive Officer shall, as soon as may be, after the commencement of this
Act or after the appointed dags the case may be, prepare a schedule setting forth therein
the duties, designation and grades of officers, employees and the particulars relating to the
salaries and allowances or honorariums payable to them, to the State Government through
the Management Committee for the approval. Such schedule shall come into force on
approval of the State Government. No change shall be made in such schedule without the
sanction of the State Government:

Provided that, no officer or employee, who is paid or is to be paid a salary of more than
thousand rupees per month, shall be appointed by the Committee, without the previous
approval of the State Government.

(6) The salary and allowances and other expenses of the Executive Officer and other
officers and employees of the Committee shall be paid out of the Management Fund.

19. (1) The Executive Officer shall, subject to the superintendence, directiorP@vs and
control of the Committee, have power to carry out its decisions and orders in accotdiéscs

with the provisions of thidct and the rules, regulations and bye-laws made thereundg ?CC:rtive

(2) Notwithstanding anything contained in sub-sectijnthe Executive Officer shall
be responsible for the custody of all records and properties of the Devastiizand shall
make proper arrangement for collection of offerirgshina, bhogs or bhets and the like,
whether in cash or kind, made in the Devasthaist and he shall have power

(a) to take disciplinary action against any officer or employee of the Committee;

(b) to propose the suspension of any officer or employee of the Committee to the
Committee;

(c) to grant lease of the lands and buildings which are ordinarily leased out for a
period not exceeding one year at a time;

(d) to call for tenders for works or for supplies, and accept such temden the
amount or value thereof does not exceed one lakh rupees;

(e) to decide disputes between employees of the Committee ;

(f) to dispose of perishable offerings, by auction or otherwise, and credit the sale
proceeds to th@&rust Fund;

(g) to undertake urgent repairs or measures required for safety or convenience of
the devotees;

(h) to do all other acts and things, including grant of licences, which he is empow-
ered to do by the Committee or under the regulations:

Provided that, the exercise of powers under claaeb) and €) shall be subject
to the directions of the Committee, if amgsued either generally or specially in that
behalf.

(3) The other officers and employees of the Committee shall exercise such powers
and perform such duties and functions as are assigned to them by the Committee or the
Executive Officer or under the regulations.

20. Subject to the post facto approval of the Management Committee in the coaseaiency
tive meeting, the Executive fiifer may in case of emgency direct execution of any worRower of
or the doing of any act, involving expenditure not exceeding rupees three lakh whic I‘iér'rﬂ‘fe
provided for in the budget for the year and the immediate execution or the doing of w ICh is
in his opinion necessary for the preservation of the properties of the Devasibgor the
services or safety of the pilgrims resorting to the Devasthan and may also direct that such
expenses not exceeding three lakh rupees for executing such work or doing of such act, shall

be paid from thdrust Fund.
AN 33-20¢ 3.
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Terms and 21. (1) The Executive Officer shall be the servant of the State Government, but he
conditions of shall draw his salary and allowances directly from the Management Fund; and his conditions
Ser\llzlf(gcc:t;[\t]: of service on deputation to the Committee shall be such as may be determined by the State

Officer, GOvernment

other officers
and
employees.

(2) The terms and conditions of service, qualifications, method of recruitment, duties
and functions, payallowances, honorarium, discipline and conduct of the otheredH,
servants, employees of the Committee, shall be such as may be determined by the Commit-
tee with the approval of the State Government; and as far as may be practicable, but subject
to the provisions of thi&ct, they shall not be inferior to the existing conditions of service.
Their pay and allowances shall be paid from the Management Fund.

(3) There shall be paid, every year out of the Management Fund to the State Govern-
ment, such cost or amount as the State Government may determine on account of pension,
leave and allowances (other than those drawn from the Management Fund) payable to the
Executive Oficer.

Allocation of 22. Every person who, immediately before the appointegisiagrving in connection
employees ofwith the affairs of the erstwhile trust shall be deemed to have been allocated and appointed
erstwhile trustfor service as from the appointed diyr service under the Committee in connection with
0 De"fth?”the afairs of the Devasthafirust, on the same salary and other terms and conditions of
5% service which were applicable to him immediately before the appointed day to the Devastan
Trust; and such conditions of service shall not be varied to his disadvantage or such
employee shall not be removed from service byGbmmittee, except with the previous
approval of the State Government:

Provided that, nothing in this section shall affect the powers of the Committee to
terminate the services of any such person in accordance with the provision#\.of #md
the regulations made by t@®mmittee, with the approval of State Government.

Punishment by 23. Subject to the provisions of tist and the rules and regulations made thereunder
Committee. the Committee may impose any of the punishments shown b&owreach of trust,
incapacity disobedience of lawful order or neglect of, or wilful absence from digtyrderly
behaviour or conduct derogatory to the discipline or dignity of the Devasthan or for
any other sufficient cause, namely:-

(a) removal from service;

(b) recoveryfrom emoluments or perquisites, of the whole or part of any pecuniary
loss caused to Devasthan by negligence or breach of order or disorderly behavior or
conduct;

(c) any other minor punishment as may be prescribed with the prior approval of the
State Government.

Appointment 24. No person shall be considered for appointment to any post or vacancy on the
of ground merelythat he is entitled for such appointment according to,-
officers and
employees.

(i) any scheme framed, agreement entered or judgement, decree or order passed by
any court, tribunal or other authority prior to the date of commencement Atthis

(i) any custom or usage; or
(iii) the principle that he is next in the line of succession to the last holder of office.



HERTZ ITEA T FATARUT HET A0S, T 9, R0%¢/3ATHE 8, Tk §R¥0 R

CHAPTER VI
FUNDS OF THE DEVASTHAN TRUST

25. (1) The Devasthanmrust, shall have its own Fund to be called "Shree Shanaishwar Fund.
Devastharust Fund" which shall vest in the Lord Shani.

(2) The following shall form part of, or be paid into, the Skidlst Fund,-
(a) all funds vested in the deity by virtue of the provisions of section 3;

(b) all sums received by way of offerings, gifts or donations to the deity or by way
of Puja charges of any nature or by way of sale proceeds by auction of such things
received in kind;

(c) income derived from the movable and immovable properties dftiseand the
proceeds of sale, lease or other transfer or mortgage of any such properties;

(d) any contributions or grants made to the Devasimast by Government or by
any local authoritytrust or other institution, party or person;

(e) any sums due to the Devastianst and recovered by the Committee;
(f) any other sums borrowed by the Committee;

(g) any fees, fines and penalties , if argcovered, and all recoveries made by the
Committee, under thisct; and

(h) all other sums including licence fee and lease rent received or collected by the
Committee or a member or officer or employee thereof, for or on behalf of the Devasthan
Trust.

(3) All monies and other valuable articles belonging tdrtist Fund shall be deposited
Ilof or kept only in the Nationalized Bank as defined in the Reserve Bank ofcigiE934 or
1934. be invested in "the public securities" as defined in clalBedf section 2 of the Public
TrustsAct, and in accordance with such guidelines as may be issued byathé€8vern-
ment, from time to time.

(4) TheTrust Fund shall be operated by aficaf bearer or a member of the Managing
Committee and an officer of the Committee as are authorized by the Committee in this
behalf in the manner and subject to such conditions, as may be prescribed.

43 of 26. (1) TheTrust Fund shall, subject to the provisions of the Incdan€Act, 1961, Utilisation of
1961. be utilised or expended by the Committee for all or any of the following purposes, naralgt-Fund.

(a) the maintenance, management and administration of the Devasiishand of
its properties;

(b) training of sevaks to perform religious worship and ceremonies in the
Devasthan ;

(c) the conduct and performance of the rituals, worship, ceremonies and festivals in
the Devasthaiirust according to the customs and usages ;

(d) providing facilities and amenities to the devotees for darshan of the deity and for
offering prayers or performing any religious service or ceremony in the Devasthan
Trust ;

(e) to provide meals to the devotees and toAnnachhatra;

(f) for propagating the teachings of the destyreligious tenets in any Hindu religious
institution;

(g) repayment of any sum borrowed by the Committee;

(h) any sum required to satisfy any judgement, decree or award of any court,
tribunal or any authority;

(i) the payment of any taxes, rent, compensation, charges and other sum payable by
the Devasthaiirust under any law for the time being in force;
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() for development of the properties of the Devasffrast; or for acquisition of
movable orimmovable properties;

(k) construction and maintenance of rest houSkarmashalas or dormitories for
the accommodation and use of the devotees; and

(I for fulfilling the duties and powers specified in section 15.

Management 27. (1) There shall be constituted a separate fund to be called the Management Fund,
Fund and itswhich shall vest in, and be, under the control of, the Committee.

utiisation. (2) Having regard to the balance, if anyailable in the Management Fund, there shall

be placed to the credit of this Fund, every ysach sum, not exceeding ten per cent of the
approximate gross annual income of Theast in the last preceding yeas may be fixed by
the Committee, with the approval of thea® Governmenthe Sate Government mawpt

any time, if found necessamjirect any additional sum to be credited to this Fund from the
Trust Fund in any year

(3) The Management Fund shall, subject to any general or special order of the State
Government, be applied to-

(a) the payment of travelling and daily allowances to the Chairfiee;Chairman,
Treasurer and other members of the Committee;

(b) the payment of salaries, allowances and other sums payable to the Executive
Officer, other oficers and employees of the Committee;

(c) the payment of any expenses lawfully incurred by the Committee or any office
bearer or member or officer or employee, in the exercise of their powers and perfor-
mance of their duties and functions under Aus

(4) The Management Fund shall be operated in same manner Bushé-und is
operated under sub-sectiaf) 6f section 25.

Offerings 28. The Committee maynstall one or more receptacles sucliHaadi or Cash
fecelved N Box or both at such place or places in the Devasthan or within the precincts thereof as it
cash or kind. may think fit for placing of offerings by the pilgrims and devotees visiting the Devasthan.

CHAPTER VII
BUDGET, ACCOUNTS AND AUDIT

Executive 29. (1) The Executive Officer shall, at least one month before the commencement
officerto of each financial yeaprepare in the prescribed manner and form, a budget estimate of
submit budgetygcaipts and expenditure of the Devastharst for the following yearand place it before
Govet?nit:;f_the Committee which may approve it without modifications, or with such modifications, as it
may deem fit.

(2) Every such budget shall make adequate provision for
(a) the scale of expenditure including any customary expenditure;
(b) the due discharge of all liabilities binding on the trust or religious institution;

(c) expenditure on religious, educational and charitable purposes including donations
to other trusts or religious institutions or patients consistent with the objects of the
Devastharfrust or as provided or authorised by or under the provisions d&dhis

(d) for the encouragement and the spread of religious instructions according to the
tenets of the Devasthamust;

(e) expenditure on construction, repairs and renovations of the buildings and
preservation and protection of the properties and assets of the Devasistaand

(f) the amount of expenditutieat may be incurred by a Committee or the Executive
Officer towards the administration of the Devastfiaust.
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30. (1) The Committee shall keep regular accounts of all receipts and disbursehgensts.
for each financial year and shall contain all the particulars as may be prescribed.

(2) Wherever the State Government has reason to believe that,-

(a) the Committee is not keeping regular accounts of all receipts and disbursements
as required under sub-sectidy); (or

(b) the expenditure in relation to a Devastfianst is not being incurred in aceor
dance with the budget; or

(c) it has become necessary to ascertain the fiscal position of the Deviastan
the State Government may direct the Committee,-

(i) to furnish true and audited accounts of the Devaskhast and in relation
to such period as may specify; or

@) where the accounts are not annually audited, to get the accounts in relation
to such period as he may specifudited by the auditor appointed under
sub-sectionl) of section 31.

31. (1) The accounts shall be audited or cause to be audited annually by the Cévuntitit-
tee in accordance with the manner prescribed in rules made in this regard, and such rules
shall also include the provisions for appointment of auditor and remuneration which shall be
paid to such auditor from tAegust Fund.

(2) Every auditor conducting any audit under tAid, shall have access to the
accounts and to all books, vouchers, other documents and records in possession of, or under
the control of, the Committee. The Committee and the Executive Officer shall provide to
such auditor all facilities for such access.

(3) The auditor shall submit his report to the Committee.

CHAPTER VIII
CONTROL
32. (1) The Sate Government magive to the Committee general directions astaver of State
the matters of policy to be followed by the Committee in respect of its powers and du$iegesprment to
in the matter of administration of the Devastfiamst and any matter ancillary or incidenﬁﬂ’”efd'recuon’
thereto; and in particulaior any action to be taken for the purpose of maintaining disci@ﬁ&%éﬁfgg’

and order during the festivals in, or connected with, the Devasthan.

(2) The State Government or an officer authorised by the State Government in that
behalf maysuo moto or on an application made to it by any person having interest in the
Devasthan, call for such information, accounts, report or other documents or copies or
extracts therefrom, relating to the Devastharst as considered necessary to satisfy itself
or himself that the Devasthdnust is being properly maintained and administered, and
whether th@rust Fund is being duly appropriated to the purposes for which it is constituted,
and the said Devasthdnust shall, on such requisition, furnish forthwith the information,
accounts, report or other documents or copies or extracts therefrom, to the State Govern-
ment, or as the case may be, to such authorisiegof

33. The Sate Government maylepute any diter not below the rank of Deputinspection by
Secretary wherever considered necessaipspect any movable or immoveable propefgvernment.
records, correspondence, plans, accounts and other documents relatingamphe
and thereupon the Committee, its officers and employees shall be bound to afford all
facilities to such officers for inspection.
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Power of State 34. (1) If, in the opinion of the State Government, the execution of any resolution,
Governmenttoyaision or order of the Committee or that the doing of any act which is about to be done or
suspend or. . . . . .
rescind any'S being done by or on behalf of the Committee in contravention of or in excess of the powers
resolution or conferred by or under thisct or any other law for the time being in force, or is likely to lead
order etc. of to abuse or misuse of, or to cause waste ofithst Fund or Management Fund, or is likely
Committee. tg cause injury or annoyance to the public or is against public interest, or is likely to lead to a
breach of the peace or is unlawful, it may order in writing, suspend or cancel, the execu-
tion of such resolution or order or prohibit the doing of any such act for such period as it may
specify thereinWhen the &te Government makes any ordeshall forthwith forward to

such Committee a copy of the ordiedicating therein the reasons for making it.

(2) Within thirty days from the date of the receipt of such grither Committee mayf
it thinks fit, make representation to the State Government, in writing indicating therein, why
the order of the State Government should be rescinded, revised or modified. If no such
representation is received by the State Government within the prescribed time, it shall
presume that the Committee has no objection if the order of the Government is confirmed:

Provided that, thet8te Government shall, before making such qtd&e into consid-
eration the representation of the Committee, if received before such an order is made.

(3) On receipt of such representation from the Committee ttte Sovernment may
within a period of six months from the date of receipt of such representation, rescind the
order or may revise or modify or confirm the order or direct that the order shall continue to
be in force with or without modification.

(4) In a case where the record of any proceeding or decision or order of the
Committee is called for by the State Government under sub-sedjioit (nay stay
the execution of any such decision or order pending the exercise of its power under
sub-sectionX).

Public officers 35. All public officers having custody of any record, registesport or other
to fu'rnish documents relating to the DevastAaust or to any movable or immovable property thereof
copies orghall furnish such copies of, or extracts from, the same as may be required by the Committee

extracts from or py the Executive Giter.
certain

documents.

Dissolution and 36. (1) If the State Government is of the opinion that the Committee appointed
supersessionunder thisAct is not competent to perform or makes persistent default in performing the
of Committee. qyties imposed on it by or under tiist or any other law for the time being in force or the

rules made thereunder fails in complying with the lawful directions, including those arising

out of audit of accounts of the DevastAanst or out of inspection of itsfafe, the property

or work thereof, or exceeds or abuses its powers, or if it is necessary or expedient for any
other reason whatsoever which may be considered sufficient by the State Government, it
may, after due enquiryby notification in theOfficial Gazette, curtail the term of dice

bearers and members of the Committee and dissolve the Committee and constitute another
Committee within a period of six months from the date of dissolution; or supersede the
Committee by a like notification for such period not exceeding six months, as the State
Government may deem fit, and communicate to the Committee in writing, the ground on
which it is dissolved or superseded.

(2) The term of the Committee constituted under sub-secfipn{ay be for the
remainder term of the Committee in place of which it has been constitusedbjarct to the
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provisions of sub-sectior), for a full period of three years, as that® Government may
by the notification in th®fficial Gazette, specify

(3) Where the Committee is dissolved or superseded under sub-sétithe State
Government shall appoint for a specified period, a person toAmnainistrator from amongst
the persons in the service of the State Government or from the persons who have retired
from such service (such person not being below the rank of a Collector) to exercise the
powers and to perform the functions of the Committee undeidthisintil the constitution
of another Committee or till the expiry of the period of supersession, as the case may be.

(4) The Sate Government mayy order issued in that behalf, fix remuneration and
other conditions of service of tAelministrator appointed under sub-secti8h His remu-
neration and allowances shall be paid from the Management Fund.

37.  Any person who,- Penalty for

L . ful
(a) having in possession, custody or control of any propeéoigument or books o:ﬁ:irt?:;]%%mg of

accounts belonging to the Devastfanst , the management and control of which Bag,erty
been regulated under the provisions of usor the rules framed thereungderong- pelonging
fully withholds such property or documents or books of accounts from the Devastiavasthan
Trust or any other person duly authorised by the Government or the Commiffeesto
inspect or call for the same; or

(b) wrongfully obtains possession of, or retains any propgotyument or books of
accounts of Devastharrust or wilfully withholds or fails to furnish or to deliver to the
Committee or any other person authorised by it in this behalf; or

(c) wrongfully removes, destroys or mutilates propediycuments or books of
accounts of the Devasthd@nust, shall, on conviction, be punishable with imprisonment
for a term which may extend to one yeand with fine, which may extend to ten
thousand rupees.

CHAPTER IX
PRERARATION AND MAINTENANCE OF REGISTERS BYTHE TRUST

38. (1) For the Devasthanrust, there shall be prepared and maintained, in feparation

form and manner as may be prescribed, a register showing,- and mainte-

_ . _hance of
(a) the origin and history of the Devasthdmast, and the name of the erStWh'Ir%gisters by

trust's Committee members including the present, and particulars as to the cust@hsthan
and usage, if anyegarding succession to théicé of the trustee or its membershipiust.

(b) particulars of the scheme of administration, if,aamd of the scale of expenditure;

(c) the name of all dices to which any salargmolument or perquisite is attached
and the nature, time and conditions of service in each case;

(d) the moneyjewels, gold, silvemprecious stones, vessels, utensils, articles and
other movable properties of the Devasthiamst with their weights, details of the
constituent elements and estimated value thereof;

(e) particulars of immovable properties and all other endowments of the Devasthan
Trust and all title deeds and other documents;

(f) detailed particulars of constituent elements of and coloured photographs of the
idols and other images in or connected with the DevaSthest whether intended
for worship or for being carried in procession;

(g) particulars of ancient or historical records with their contents in brief.
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(2) The register shall be prepared, signed and verified by a member of the Committee
so authorised by it or by the Executive Officer of the Committee.

CHAPTER X
MISCELLANEOUS

Suits and 39. In all suits and other legal proceedings by or against the Devaithstror the
other Committee, the pleadings shall be signed and verified by the Executive Officer and all pro-

proceedingscesses in such suits and proceedings shall be issued to, or served on, the Exdicgiive Of
by or
against.

Continuancef 40. (1) Where the erstwhile trust or any trustee or Committee thereof was, immedi-
legal proceedingately before the appointed dayparty to any legal proceedings with respect to any property
by or againstrights, liabilities or obligations since vested in the reconstituted Devabthsirunder sec-
erstwhilepublic tion 3, by the name of the erstwhile trust, the said reconstituted Devastisror its
trust and committee, shall be deemed to have been substituted for the erstwhile trust or its trustees or
constructiondf o mittee, as a party to those proceedings, or added as a party thereto, as the case may be,

reference to . i _
that trust. and the proceedings shall continue accordingly

(2) Any reference to the erstwhile trust or its trustees or Committee in any law for
the time being in force or in any rule, regulations, notification or order issued therearnder
in any instrument or other document shall, on and after the appointedrdhg date of
commencement of thisct, as the case may be, unless the context otherwise requires, be
construed as a reference to the Devasiirast, as reconstituted under section 3 or its
Committee, as the case may be.

Annual report 41. (1) The Committee shall cause to be prepared an annual report, including the

of Committee. administration report of the Devasth@irust andAuditor's report for each financial year
ending on the 31st March, showing therein the financial status and the details of income and
expenditure of the Devastharust with a detailed list together with the relevant information
of donee institutions (with full address), and the patients to whom financial assistance
was given by the Devasthdnust and the amount of such financial assistance, and submit
such report, list and information to the State Government not later than the 30th June of that
year

(2) A copy of the report received under sub-sectihnspall be laid, by thet&te
Government, as soon as may be, after it is received, before each House of the State Legis-
lature, and a copy of the report or any extracts thereof shall be furnished by the Devasthan
Trust to any person demanding the same, on payment of such reasonable fege®mashar
determined by the Committee.

Members of 42. The members, the Executive Officer and all the officers and employees 65 tifie
Committee andDevastharrust shall be deemed to be a public servant within the meaning of sectiori80of

officers and the Indian Penal Code and claugeof section 2 of the Prevention of Corruptiset, 1988, 49 of
employees of 1988.

Devasthan
Trust

to be public
servant.

Protection of 43. No suit, prosecution or other legal proceeding shall lie against the State
action taken inGovernment, or its servants, the Committee or any merofiier or employee of the
good faith. Committee, for anything which is done in good faith or intended to be done undet iis
the rules and regulations made thereunder
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44. The provisions of thidct shall have déct, notwithstanding anything containedAets to
the PublicTrustsAct or any other law for the time being in force, or in any schemevefride other
management framed thereunder before the appointed day or in any judgement, déeeets:
order of any court, tribunal, Charity Commissioner or other Compé&tehority or in any
custom, usage or instrument.

45. (1) Notwithstanding anything contained in the Maharashtra Rent CaxdtplProvisions of
1999, the provisions of the saidt shall not apply to any tenancy created in respect offfpldaharashtra
property of the Devasthafrust as reconstituted under thist or to any accommodatioRe"t control

\ Act, 1999
provided by Devasthafrust. not to apply

(2) Forthe removal of doubt it is hereby declared that any suit or procéesdituted by
a tenant in respect of any building or part thereof owned by Devagthsinto which the
provisions of the Maharashtra Rent Corficil 1999 shall not applpending before any Court or
other authorityshall stand abated and all rights and privileges conferred by thesaidy any
other law for the time being in force shall cease and shall become unenforceable.

(3) Nothing contained in this section shall be deemed to render invalid any suit or
proceeding in which a decree or order passed has been executed or satisfied in full before
the appointed day

46. (1) The Sate Government mayy notification in theOfficial Gazette, make Power to make
rules to carry out the purposes of tA. rules.

(2) Except when rules are made for the first time, rules made undécthihall be
subject to the condition of previous publication:

Provided that, if the State Government is satisfied that circumstances exist which render
it necessary to take immediate action, it nadier recordinghe reasons therefor in the notifi-
cation, dispense with the previous publication, of any rule to be made under this section.

(3) Every rule made under this section shall be laid, as soon as may be, after itis made,
before each House of the State Legislature, while it is in session for a total period of thirty
days, which may be comprised in one session or in two successive sessions, and if, before the
expiry of the session in which itis so laid or the session immediately following, both Houses
agree in making any modification in the rule or both Houses agree that the rule should not be
made, and notify such decision in téficial Gazette, the rule shall from the date of
publication of such notification have effect only in such modified form or be of no effect, as
the case may be; so however that, any such modification or annulment shall be without
prejudice to the validity of anything previously done or omitted to be done under that rule.

47. (1) The Committee may make regulations, not inconsistent witttier any power to make
rule, which may be necessary or expedient for the purposes of carrying out its dutiesuitiehs.
functions under thiAct.

(2) No regulation made by the Committee shall come into force until it has been
confirmed, with or without modification, by the State Government or by the Charity
Commissioner when so authorised by the State Government in that behalf.

(3) All regulations made under this section shall be published iDffigal Gazette.

48. (1) If any difficulty arises in giving déct to any of the provisions of thAgt, the Removal of
State Government magis occasion arises, by an order published ifffieial Gazette, do difficulties.
anything not inconsistent with the provisions of #as, which appears to it to be necessary
or expedient for the purpose of removing the difficulty:

Provided that, no such order shall be made after the expiry of a period of two years
from the date of commencement of tArst.

(2) Every order made under sub-sectibnshall be laid, as soon as may be, after it

is made, before each House of the State Legislature.
AT HB-R0¢-3.

(TEE-20R3-3)
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STATEMENT OF OBJECTSAND REASONS

Shree Shanaishwa@emple at Shingnapuraluka Nevasa, Distrié¢hmednagar is one
of the famous temples in the State of Maharashtra. It is visited by thousands of devotees,
daily. On the occasion of Shani Jayanti and SAarmavasya (hnew moon) lakhs of devotees
visits the Shanaishwafemple. Due to the proximity of Shanaishwiample from
Shri Saibabd&emple at ShirdiTaluka Nevasa there has been a consistent increase in the
number of devotees visiting the ShanaishWeanple, over the years.

2. Shree Shanaishwar Devasthan,Shinganapur is registered as a public trust under the
Maharashtra Publi€rustsAct (XXIX of 1950). Its afairs are managed in accordance with
a scheme framed by thessistant Charity Commissioner under section 59Ahe said
Public TrustsAct. The principal objective of the trust is to provide religious, medical and
educational facilities to the devotees and the society at large.

3. In the backdrop of the consistent increase in the number of devotees visiting
Shanaishwaifemple, the need for better management and administration ofairs af
the temple has become poignant. The trust has not been able to provide adequate facilities
and amenities of the desired level and standard to the devotees.

4. The State Government has also received complaints regarding irregularities and
mismanagement in thefairs of Shanaishwaremple As laige number of devotees visit the
Shanaishwafemple and a sumptuouderfings are given by the devotees to the ddiyse
offerings can be utilised for better management of the Devasthan as well as performance of
the religious rites and ceremonies, and for providing more and better facilities to the devo-
tees and for performance of pujas and for carrying out religious functions and festivals in
relation to the Shanaishwaemple.

5. The State Government has also taken note of the law and order issue which had
arisen on account of a certain practice in the matter of taking darshan of the deity Shani
from "Chauthara" (PlatformAs the temple was being administered by the trust, tiite S
Government felt constrained in initiating and taking appropriate measures to effectively
address the situation.

6. In this view of the mattethe Government considers it expedient to enact a special
law to manage the temple and property of the deity known as "Shanaishwar", for better
administration of the Devasthan. It is also considered expedient to reconstitute the public
trust by the name, "Shree Shanaishwar Devagihest, Shingnapur" and vest its manage-
ment in the Management Committee to be appointed by tdte SovernmentAll the
incidental and consequential provisions have been made to achieve the objectives of better
administration and management of Shree Shanaishwar DevastisarShingnapur

The Bill seeks to achieve the above objectives.

Nagpur DEVENDRA FADNAVIS,
Dated the 186 July, 2018. Chief Minister
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MEMORANDUM REGARDING DELEGAED LEGISLATION.

The Bill involves the following proposals for delegation of legislative ppmamely:-

Clause 1(2).-Under this clause, power is taken to the State Government to bring the
Act into force on such date, by notification in tBficial Gazette, as it may appoint.

Clause 5(2).- Under this clause, power is taken to the State Government to appoint, by
notification in theOfficial Gazette a Chairmanyice-Chairman;Treasurer and not more
than eight other members to constitute the Shree Shanaishwar Deviasttaianage-
ment Committee under sub-claudg thereof.

Clause 6(1).- Under this clause, power is taken to the State Government to prescribe
by rules, the rates of honorarium, travelling allowance and daily allowances to the members
of the Committee for attending the meetings of the Committee or for transacting any
business connected with the duties as a Chairman or members thereof.

Clause 8(1)(b).- Under this clause, power is taken to the State Government to pre-
scribe by rules the form of declaration to be made by the member of the Committee prior to
his appointment.

Clause 11.- Under this clause, power is taken to that& Government to curtail, by
notification in theOfficial Gazette, the term of dice of the Chairmanyice-Chairman,
Treasurer or all or any of the member of the Committee and appoint new Chairman,
Vice-Chirman or member to the term as specified.

Clause 23(c).- Under this clause, power is taken to the State Government to prescribe
by rules, any other minor punishment other than those mentioned in sub-clauses (a) and (b),
which may be inflicted under the said clause 23.

Clause 25(4).- Under this clause, power is taken to the State Government to prescribe
by rules, the manner and the conditions for operatingTthet Fund under the said
clause 25.

Clause 29(1).- Under this clause, power is taken to the State Government to prescribe
by rules, the manner and form of a budget estimate of receipts and expenditure of the
Devastharust under the said clause 29.

Clause 30(1).-Under this clause, power is taken to the State Government to prescribe
by rules the particulars that shall be contained in the regular accounts of all receipts and
disbursements for each financial year of the Committee.

Clause 31(1).- Under this clause, power is taken to the State Government to prescribe
by rules the manner of conducting the audit of the Committee and the provisions for appoint-
ment of auditor and remuneration to be paid tohinditor.

Clause 36(1) and(2).- Under this clause, power is taken to the State Government to
curtail the term of office bearers and members of the Committee and to dissolve the Com-
mittee, after due enquirpy notification in theOfficial Gazette, on the grounds mentioned
therein and to constitute another Committee within a period of six months from the date of
dissolution for the period specified in such notification.

Clause 38(1).- Under this clause, power is taken to the State Government to prescribe
by rules, the form and the manner in which the Devaskthast shall prepare and maintain
the register under this clause.

Clause 46.- Under this clause, power is taken to the State Government to make rules,
by natification in theOfficial Gazette, subject to the condition of previous publication, to
carry out the purposes of thet.

Clause 47.- Under this clause, power is taken to the Committee to make regulations,
with prior approval of the State Government and not inconsistent with the provisions of the
Act and the rules made thereunder the purposes of carrying out its duties and functions.

Clause 48.- Under this clause, power is taken to the State Government to remove, by
an order published in th@fficial Gazette, any difficulty which may arise in giving effect to
the provisions of théct, within a period of two years from the date of commencement of
the Act.

2. The above-mentioned proposals for delegation of legislative power are of normal
character
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